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THE KERALA INDUSTRIAL SINGLE WINDOW
CLEARANCE BOARDS AND INDUSTRIAL
TOWNSHIP AREA DEVELOPMENT
ACT, 1999

(Act 5 of 2000)

AN
ACT

to provide special provision for speedy issue of various licences, clearances
and certificates required for sething up of ndustrial undertakings
in the State of Kerala and for the Constitution of Industrial  Townsing
Area Development Authonities and for maticr connected therew:th.

Preamble —WHLREAS 1t 1s necessary to make special provision
to pomotc and assist the orderly estabhishmem, and 1apid growth
and devclopment of industries 1n the State;

ANnD wWHEREAS for the speedy ssuc of various licences, clearances
and ceruficates® 1equned for  setting up ol industnial undertakings
in the State 1t is necessaiy to  costablish  Single Window Clearance

Boaids at the State, Iistrict and Indusirial a ca level;

Axp WHEREAS clause (1) of Acticle 243 Q of the Consutution
provides for the constitution of an industiial Township in the mannes

provided theremn; =

AND wHEREAS for the purpose of administering  the affans of an
Industrial Township and to promote the industaal growth, 1t 1s
nccessary to  constitute Industnial Arca Development Authorities;

AND WHERLAs 1t1s cxpedient to prowvide for all these and other
maitess connected therewith;

BE it enacted in the Fiftieth Year of Republic of India as follows:—
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CHaP1ER ]

Preliminary

1. Short title, exient and commencement —(1) This Act may be
called the Kerala Industnial Single Window Clearance Boards and
Industrial Township Area Development Act, 1999,

(2) Itcatends to the whole of the S.ate of Kerala.

{3) Itshall come into force on such date as the Government
may, by notification 1in the Gazctte, appoint.

2. Definitions.—In this Act, unless the context othcrwise requn es,—

(a) “‘Authority’” imcans any Decpaitment of Government o:
Government  agencics or Grama Panchayat  or  Municpality
which aie required to issuc clearances or licences or certificates o
permits for setting up an industrial undertaking in the State,

(b} “Bye-laws” means byc-laws made by the State Board
under this Act,

(¢) “District Board” mecans the Distiict Single Window
Clearance Boa:d constituted under sub-scction (1) of scction 4 of
this  Act, '

(dy ““designated  Authoaty of Indusuial Arca’” mecans the
Managing Ducctor of the Industial Area o any other Oflicer
appointed by the Government for puiposcs of promoting and main-
taimng the industriol azeca concerned,

(¢) “Government” means,the Gove: nment of Kerala;

(f) “Indusuial Area” means anv area 1n the State declared
to bec an industiial arca by thc Government by notification m the
Gazette iom umc to umc and includes industial estates, develop-
ment areas, development plots, mini industral estates, indusuial
paits and growth centres; .

(2) “Industnal Acea Board” means the Industrial Acea Single
Window Clearance Boaid constituted under sub-section (1} of sccuon
5 of the Act;

(h) “Industial Township Asea™ means an industiial mea
referred toin section 14 of this Acrt,

(i) “Indust ial Towaship Authoiity”” means an Industial
Township Authority constituted fo  an industrial township aca
under section 15 and the Scheme,

g
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(1) “‘Industuial undetaking” means a factoy, workshop
or work place wheie steam power, water power. mechanical powex
o clectrical power 1s used o1 any premuses whetc any machinery
or manufacturing  plant driven by any powet as  aforcsaid s
mmstalled  or anv industrial undertaking where ten  or morc workers
are cmployed with or  without the aid of power,

(k) “Prescribed” means prescribed by  rules made under
this Act;

() *‘Scheme” mcans the Schcm|e framed under this Act;

(m) “Small Scale Indust:al und«’:rtaking” means an industrial
undertaking which 1n accordance with the requirements spccified
under sub-section (1) of secuon 11 B of Industries (Development
and Regulation) Act, 1951 1s cntitled to be regarded asa Small
Scale Industrial under taking for the purpose of that Act;

(n) “Sratc Board’ mcans the “Kerala State Single Window
Clcarance Board” constituted undcr  sub-section (1) of section

3 of the Act,

(o) “State enactment” means a Proclamanon or Act of
Travancore or Cochin, an Act or Oidinance of Travancore-Cochin,
an Act passed by the Legislatwie of the State of Kerala, or an Ordinance
promulgated by the Governo: and in force 1in  the State and in-
cludes a 1ule, order, bye-law o1 icgulation made in exercise of a
power conferred by any such Act os Ordinance by the Government
o1 an authonty suboidinatc to Government

.

Cravier 11
State Board, District Boards and' Industrial Area Boards

|

3 State Board —(1) Tor the puipose of spcedy issuc of various
licences, clearances. certificates requined under various State enact-
ments for setting up of 1ndusuial undeitakings in  the State, the
Goveinment may, by notification, consutute Simgle Window Clecarance
Board fo the State to be called the Kerala State Single Window
Clcarance Board. |

(2) The Kerala State Single Window Clecarance Boaid shall
be a body corporate by the nain¢e aforesaid having perpetual
succession  and a comnion scal. '

(37 The State Boaard shall condinst of the following members,
namely:—

3/334—12
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(a) Chief Secretary to Government,

(b} The Secaetanies to  Government in charge of Industries,
I'inance, Labow. Local Admunistration. Revenue,
Taxcs, Innigation, Power and loiests departments,

(¢) Executive Director, Bweau of Industiial Promotion,
Kerala,

(d) Managing Duector, Keiala State Industrial Develop-
ment Corporation,

Director  of Industiies and Commerce;

) Managing Director, Kerala State Indusuial infiastucture
Development Corporauon;

(g) Chanman, Kerala State Llecticity Board:

(h) Managing Director. Kcrala Financial Corporation
(1) Cbhief Town Planner.

(j) Chanman, Kerala Statc Pollutuon Control Boaid;

(k) Chief Elecuoical Inspector,

(1) Director of Factoiies and Boileis.

,

(m) Directox of Mining and Geology,
(n) Durector of Health Services.

(4) The Chief Sccretary to Government shall be the Charman
and the Managing Director, Keala Statc Industrial Development
Corporation shall be the Convenor of the Staic Board.

(5) The State Boaid shall mect at such tunes and places to
be fixed by the Chanman of the State Board and shall observe such
proceduie 1n regard toits tansaction of business as may be made in
the byc-laws

(6) The Statc Board may associate 1tself. 1in such mannes
and for such puiposes as may be prescribed with any person whose
assistance o1 advice 1t may desnc (o have 1n the peiformance of
any of its functions under the Act. and the person so associated shall
have theright to take partin the mecungs of the State Board relating
to that puipose as a special 1nvitec and shall not be considered as a
member of the State Board

4  Dustrict Boards —(1) For the purposc of speedy 1ssue  of
various licences, cleacances or cestificates required under the various
State enactments for seting up of small scale industrial undertakings
having capital investment of mo.e than two lakhs 1upees in each
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distirct of the State, the Government may, by notification, constitute
a District Single Window Clearance Board foo  cach distict in the
State.

(2) LEvery Distitct Single Window Clearance Board shall
be a body corporatc by the name of the District for which 1t is con-
stituted, having perpetual succession and a common seal,

(3) ELEvery District Single Window Clearance Board shall
vonsist of the following members, namely.—

(a) Collector of the Distict,

(b) General Manager, District Industries Centie of the
district  concerned,

(¢) The President of the Grama Panchayat conceined or
Chairperson of the Municipality concerned in cases
where licence is required from the local bodies;

(d) The District Officer of the Kerala Pollution Control
Board or any other officer of the Board nominated
by the Chairman, Kerala State Pollution Control
Board,

() The Distiict Oflicer of the Electrical Inspectorate or
any othee officer nominated by the Chief Electrical
Inspector;

(t) The Dustrict Oflicer of thec Town Planming Department
o, any other oflicer nominated by the Chicf Town
Planner.

() District Medical Officer;

(h) An Officer of the Kerala *State  Electricity  Board not
below the rank of Execunve Engincer nominated
by thc Chainman, Kecrala Statc Eleciricity Board;

(i) District Officer, TFactories and Boilais Inspectorate;
(3) Divisional Fire Foice Officer;

(k) anxsional Forest Officer;

(1)  Dustrict Labout Officer;

(m) Secretary, Urban Devclopment Authoiity or Secrctary,
District Panchayat,

(n) Deputy Commssioner, Sales Tax and Agricultural
Income Tax;

(o) An Officer of thc Kcrala Wates Authority not below

. the rank of Exccutive Engineer nominated by the
Managing Director, Kerala Water Authority.
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(4) The Collector of the District shall be the Chaitman and
the General Manager, District Indusuies Centre shall be the Conveno
of the Distict Boaid

(5) The Disirict Boaid shall meet at such tune and place to
be fixed by the Chavrman of the Disuict Boa:d and shall observe such
procedme n regard to its tansaction of business as may be made n
the hye-laws,

(6} The Distiwct Board may associate itself, 1nsuch manna
and for such pwposes as may be prescribed with anv person whose
assistance o1 advice 1t may desie to have in the perfozmance of amy
of1ts functions undes  the Act, and the pe son so associated shall have
the right to takc part in the meetings of the Distiict Board relating to
that puspose as a special 1nvitee and shall not be considesed as a
member of the Disuict Boaird

5 Industnial Area Boards —(1) T'or thc puipose of speedv issue
of various licences, clearances o certuficates i1equired unde the
various Statc enactments for setuing up of small scale industrial under-
takings or industaal undertakings in the various industrial  areas
of the State, the Govcinment may, by notification constitule Single
Window Clearance Boards for cverv industnal aieasn the State to
be called Industrial Area Single Window Clearance Boaid.

(2) Frery Induseial Asea Single Window Clearance Boarcd
shall bc a body coiporate by name of the Indust:1al Area for which
it 1s constituted, having perpetual duccession and a common scal

(3) Lveiv Industnal Area Single Window Clearance Boaid
shall consist of the following members, namely.—

(a) Pimcapal Secrcta.y to Government, Indust.ues Depart-
ment or lns nomnee,

{h) Collector of the Distiict;

(c) Chief Executive of the Agency owning ot managing the
mdustzial area

(d) Designated Authoity  of imdustial aiea  concaned;
(23) Dist wct Officer  of the State Pollution Contol Boaid,
(f) Distice Ofheer of the Llecre ical Inspectorate.

(g) Distict Offices of the Town Plannimmg Department

(h; st ict Medical Oflicr

(1) LExecutive Engmear of the Kceoala State  Electiicuty
Board.

(3) Disuice Oflicer, Factmics and Boulers Inspectorate,
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(k) Divisional I've Force Officer,
() Divisional Forest Ofhcer,
(m) Dastict Labowr  Officar,

(n) Deputy Commssioner, Sales Tax and  Agriculunal
Incomec Tan

(6) Executive Engineer, Kacaala Wate: Authourty

(47 The Govenment mav  appomnt one of the members of
an Industiial Area Board not below  theiank of Distiict Collector
to be its Charman and the Designated  Authointy  of the Industiial
Aica shall be the Conveno. of the Industiial Asea Board

(5) ‘The Industnial A.ea Board shall mecct at such tme and
place to be fixed by the Chairman of the Industial Asca Board and
shall obseive such procedusc insegard to1ts iansacuon of busimess
as may be made 1n the bye-laws

[ »

(6) The Industmal Aica Boa d may associate itsedf.  'n such
manner and for such pusposes as may be picseribed, with any peison
whose assistance o1 advice it may desiee to have in the po fermance
of any of s functions unde the Act. and the peison so asseciated
shall have the.ight 1o take paitin the mectings of the Indust 13l Asca
Boaid iclating to that purpose as a spcaial mvitee and shall not he
considercd as a membes of the Industiial Area Boa.d

6 Lxemption fiom licences efe ~—Notwithstanding any thing contained
in any law {for the tme being in lovce all industiial unde rakings
bewng cstablished or proposed to be estabiished m indust.ial a.eas
shall be cxempted fiom obtaming pamits iom Mumapahtes or
Grama Panchayats, Town Planning Depaitment o1 Dcvelopment
Authorities for constucuon of bwldings for sta.ung an industaal
undertahing

-

7 Pouers and functions of Industrial Area Bédrds —(1) Notwithstand-
mg anything containcd mmanv law fo the time beingin force, cvery
person intending to establish an industial undertaking o a small scale
industial undes iaking in any of the notfied indusuial areas shall submt
thie apphcation in the p cscabed {foom 10 the designated authoay
of that indust.ial a ca foi cleasances or  hceences o1 cectificates
icquued under various State enactments together wiath the fee if anv
to be paid. undcar the »cespective enactment  The apphcation shall
also contain such dctails as may be peseribed
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(2) The Industrial Area Board shall after complying the
procedume presciibed 1n this behalf and within thrty days from the
date ofieccipt of the application take a dccision as,—

(a) to recommend to the authority concerncd, the issuc of
the licence or  permission applied for without any
modificauons 0. with such modifications as 1t thinks
fit to make. or

(b) to 1efuse cleaiancc ifitis of the opinion that the pro-

posed construcnon, estabhishment or nstallation is
objectionable.

(3) The deasion taken by the Industrial Areas Board shail
be communicated to the applicant and the authority concerned by
the designated authouty of the Industiial Area Board.

8. Powers and functwons of IDistrict Board.—(1) Notwithstanding
anything contained 1nany law for the time being in force, every person
intending to establish any small scale industrial undertaking having
capital investment of more than two lakh rupecs shall submit the
application 1n the presceibed form to the Convenor of the District
Board f{o' clearances or licences or certificates requued under vacious
State cnactments along with the required fce under the iespecuve

enactment The apphcation shall contain such details as may he

prescribed.

(2) The Distict Board shall, afiee complying the p ocedue
prescribed in this bohalf and within siaty days fiom the date of 1cceipt

of the apphcation takc a decision as,—

(a) to rccommend to the authonty concecned the issue of
the licence ot permusston  appled  without any
modifications or with such modifications as 11 thinks
fit to make; or

refuse clearance if it is of the opimon  that the proposed
construction, cstablishment  or installation 15 abjec-
tionable.

(3) The decision taken by the District Board shall be communi-
cated to the apphcant and the authority concerned by the Convenor
of the Dictnict Board.

(b)

(4) Notwithstanding anything contamned 1n any law for the
time being 1n force, 1f the application for clearance, licence or cecti-
ficate submiticd before the Authority concerned for e¢stablishing a
Small Scale Industiial undeitaking having capital 1nvestment of less
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than rupees two lakhs 15 tgjected o1 1ccommended with modification
the peison agmieved may file an appceal before the Distict Boaid
against such ovder ofrefusal o1 1ccommendation within thirty days
from the date of rcceipt of omdear fiom the authonty conceined in
the manncr prescribed and such an appcal shall be  disposed of within
thirty davs fiom the date of submission of the appeal

9. Powers and functions of the Slate Board —(1) Notwithstanding
anything contained in any law for the time being 1n force every person
intending  to establish any indusinial undertaking other  than a small
scale 1ndustiial undertaking in the State, shall submit the application
for clearances o1 hLcences o. cedtificates 1equped undes  vaiious
Statc enactments to thc Conveno:  of the State Board 1n the presciibed
fo m along with thc requned fce under the respective. enactment.
The application shall contain such details as mav be presciibed

(2) The Statc Boaid shall after complying the piocedure
prescribed 1n this behalf and within foityfive days fiom the date
of receipt of the application take a decision as —

(a) to 1ecommend to the conceined authotity the wsue of
licence or pesmission applicd for without any modi-
ficatton ot with such modification as 1t thinks fit 1o

make; or

(b) to refuse clearance 1if it1s of the opumon that the proposed
consti uction, establishment ol installation 15
objcctionable

(3) The decision taken by the Statc Boa d shall be commumn-
cated to the applicant and the autho.ity conceined by the Conveno
of the Statc Boaid

10 Issuing of clearances, licences, certificates based on the recommenda-
ttons —Notwithstanding anything contained 1n any othc law fo: the
time bcing 1n force the authoinity concerned shall, on ieceipt of the
ieccommendation of the Statc Boaid, Disuict Board or Indusuial
Arca Boaid, issue the clcarances, licences o1 certificates applied
for 1in accordance with the secommendauons of the State Boacd,
District Board o1 Industiial Area Board as the case may be within
ten working days from the date of reccipt of the 1ccommendations
If no clearance. hcence o certificate as the case may be, 1s issucd
within the said ©ime limit the clearance. hcence or ceitificate, as
the casc mav be. 1ecommended {o1 by the 1espective Board shall be
decmed to have been wssued aftet  the expiry of the said period of
ten working days

11 Appellate FJunsdiction of the State Bowd — (1) 1l the cleaiance
o1 licence or certificate appled for beforc the District Boa:d o
Industrial Area Boaid has been iefused o1 recominended with
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modification, the aggeved person may, within thutv days from the
date of rccaipt of such 1cfusal or recommendation fiom the Distict
Board or Industial Arca Board, file an appcal to the State Boand
against such order. 1n thc manner piesciibed.

(2) The State Boa:d may. 1if 1t 1s considesed necessary  call
for additional details and on production of such detatls and afte; giving
an opportunity of bcing hecard to the agarieved person and the
authority conceined, shall dispose of such appcal within a period of
thivty days fiom the date ot ihng the appeal ‘The decision of the
State Board on such appeal shall be final.

(3) The State Board may, with the pievious appioval of the
Government dclcgatc to any Sub Committee constituted by it such
of1ts powers and functions under this scction subject tosuchiesticuons

and conditions, 1fany, 4s 1t may specify.

(1) The compositon of the Sub Commuttee shall be such as
mav be prescibed

(5% Notwithstanding anything containcd in any law for the
tume being 1n foice any hecence, clea.ance, o1 cectificate g anted on
the basis of a decision under this section by the State Board o' a Sub
Commuttee of the State Board  shall be decemed to be ssued under

the respective  statute

12 Appellate Funsdiction of the Government —Any peison agg:teved
by the decision of the State Board  other than on matters deeded by
1t on appeal unde  section 11 over the detision of the Distict Bomd
or Industrial Arce Board, as the case may be, may appeal (o rhe
Government within thuty davs fiom the date of such  decwion by
the State Boasd and the deasion of the Government on such appeal

shall be final.

13 Powers of the State Board to revoke the Licences —(1) 1 the
State Board may suo mety at any time examune the record ol a
Distiict Bomd or an Industnal.\iea Board inrespect ofany procecdings
unde: this Act and if the State Board 1s satisfied that the icarance
or certficate o hcence nnder this Act has been  obtained by misre-
presentation as to the essential facts, the State Board mav, by order
dizcct the authoaty concerned to revoke the licence or ¢ uficate
or clearance ssued by them:

Provided that the State Board shall not pass any oider  affecting
any party uniess such party has hid an oppoitunity of making a see

presentation.
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(2) If the State Board s satisfied cither on a1eference made
to it 1n this Dbehalf o otheiwise, that any pecson or authonty to
whom or to which the clearance o1 licence o1 ceruficate has been
1ssucd  under thuis Act failed to establish or to take eftective steps
to estabhsh the industiial undataking m respect of wlhich the
cleamance or licence or certificate has been 1ssued within  the tune
specified therein 01 within such extended ume as the State Boaid
may think fit to grant 1o any case, 1t may duoect the authonty con-
cetned to 1evoke the licence ot clearance o1 certificate alieady
granted.

(3) The provisions contained in the proviso to sub-section
(I shall apply 1n respect of any proceedings under sub-section (2)
as they apply to a proceeding under sub-section (1).

CHaPTLR III
Establishment of Industrial Township

[

14,  Establishment of Industrial Township —(1) The Governo
may, having regard to the size of an Industrial Area and the muni-
cipal  services being piovided or peoposed to be piovided by an
agency in that arca and such other factors as he may deem fit. by
public notification under the proviso to clause (1) of arucle 243 Q
of the Constitution of India, spccify that aiea to be an Industial
Township  Area.

Explanation.—In this section the expiession an imdustiial area
mecans an arca benefited by an industrial area.

(2) Upon -any arca being spectfied an indust:1al township in
the manner stated in sub-section (1), such area, il included in
a Panchayat constituted under the Keiala Panchayat Raj) Act, 1994
(13 of 1994) or, as the case may be, in a mumacipalty constituted
under the Kerala Mumapality Act, 1994 (20 of 1994), shall, with
cflfect from the datc of such notification be deemed to be cxcluded
from such Panchayator Municipality, as the case may be

(3) The authonity shall have all the powers of a Municipality
in an induswuial township area.

(4) The Industrial Township Authority shall have the power
to collect the taxes and fees and to 1ealise the fine that can be collected
or realised under the Kerala Municipahity Act, 1994 (20 of 1994)
from the arca within the junsdiction of the Industrial Township
Arvea.

3/334—13
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15. Constitution of the Indusirial Township Aut!onty —(1) . The
Government may for the purposes of adminisieiing the affabs of an
Industtzal Township Aiea and for ca..ving out the provisions of
this Act by notification constitute an Industiial Township Authority
fo. cach Industiial Township Areca.

(2) The Industaal Townshhp Authority shall consist of such
number of Duectors as may be appointed by the Government and
they shall be chosen wnsuch mauner as may be p.owvided fo 1in the
Scheme. '

(3) The functions of the Industrial Township Autho.ity shall
be to adminuster the affairs and secuce the planned development
and maintenance of the Industrial Township Aiea

(4) The Industrial Township Autho.ity shall administe~ the
Industrial Township Area in such manner as may be specified in
this Act and the Scheme

(5) Subject to the provisions of this Act the Scheme may
provide for all o1 any of the following matic:s. namely —

(a) the mannes 1 which the Directors of the Industiial
Township Au.ho:iity <hall be chosen and appointed,

(b) the manner in which the mecting of the Industnal
Township Authoiity may be conducted,

*(c) the constitution of any committee fo- assisting the
Indust:ial Township Authoity,

(d) the manner in which the preparation of the budget
maintenance of accounts and the audit of accounts
of the Industrial Township Authority may be made,

(e) the registers and recoids to be maintained by the
Indust-ial Township Authority;

(f) any other matter which s to be, provided [o1 in the
Scheme o~ which may be neccssary or pooper for the
pu.pose of implementing the Scheme

(6) Every Scheme fiamed under this sccuon shall be laid as
soon as may be after itisissucd before the Legislative Assembly while
it is in session for a total period of fourteen days which may be
comprised in one session or in two successive sessions, and if]
before the expiny of the session 1n which 1tis solaid o1 the session
immediately following, the Legislative Assembly makes any modi-
fication in the Scheme or decides that the Scheme should not
be issued, the Scheme shall thereafter have effect only in such
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modificd form or bc of no cflect, as the case may be, so however
that any such modification or annulment shall be without prejudice
to the vahdity of anything picviously done undc: the Scheme

)

16.  Extension of provistons of the Mumcipal Act or the rules made
thercunder — (1) The  Government may, by noufication 1n the
Gazctte, declare that any of the provisions of the law ielaung to the
Municipahties in force for the tume being or ofanv rules made there-
under, shall be extended to and be i foice 1n, an industrial
township arca

(2) The piovisions so nouficd shall be constsued  with such
alterations  not affecing the substance as may be neccessary or

proper for the puiposc of adopting them to an industiial township
area.

(3) Without piejudice to the generality of the foregoing
provision, all «clesence  to a Mun:wcipal  Council or the Chairman
or the Secietary theicof shall be consttued as i1eferences to the
Industrial Township Authonty o1 the Chairman or the Chief
Officer of the Industrial Township Authonity theieof, all refesences
to any officei o employec of a mumcipal council as references
to thc caircsponding Offcer o: cmployee of the authority and all
reference to the local himits of the municipality as reference to the
limits of the industiial township aiea, asthe case may be.

CHAPTER IV

Supplementary and Miscellaneous Provisions

17.  Applicability of the Keiala Buildings (Lease and Rent Control)
Act, 1965 (2 of 1965).—Thc Kerala Buildings (Lease and Rent
Control) Act, 1965 (2 of 1965) shall not apply to any premises
belonging to the Industrial Township Authoiity under section 15.

18  Ouverniding effect of the Act —Upon any arca being declared
an industrial area under the provisions of this  Act, such area, as
included in the master plan oc the zonal development plan under the
Town Plannming Act (IV of 1108) or the Madras Town Planning Act,
1920 .(Madias Act VII of 1920) or any other Act enacted by the
Kerala State Legislature, shall, with effect from the date of such
declaration be deemed to be excluded from any such plan.
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19.  Duection by Government — The Goveinment may fiom time to
time issuc to the State Board or a Distiict Board o1 an 1lndustiial
Area Boasd o an Industrial Township Authonty such general or
spectal ducections of policy as they may deem necessary or  expedient
for the puipose of cairying out the objects of this Act  and the State
Board o1 the Distiict Boaid or the industnal arca board, o. the
industiial township authoritv, as the case may be, shall be bound to
follow and act upon such duections.

20. Returns and Inspection.—(1) The industmal township authority
shall furmish to the Govesnment such icports, returns and other
information as the Government may from time to iime require.

(2)  Without peejudice to the provisions of sub-section (1) the
Goveinment o. any officer authorised by the Government in that
behalf, may call for rcports, returns and other  information
fiom the industrial township authoiity inregard to the implementa-
tion of any Scheme

(3) Any person authoised by the Goveinment or the officer
refelied to m  sub-sccion (2) may enter inwo or upon any land
with or without assistance of workman for ascertaining whether
the provisions of the schemes aie being or have been implemented.
or whether the development is being o1 has been carried out in
accotdance with such Scheme

« (4) Nosuch entiy shall bc made cxcept between the hours
of sun rise and sun set and without giving reasonable notice to the
occupier or if therc is no occupier, by the owner of the land or

building

21.  Members and Officers o be Public Servants -—Every mecinber and
every officer and other cmployec of the industrial township authority
or the State Boaid, the Distict Board or the Industrial Area Board
shall be deemed to be a public servant within the meaning of section
21 of the Indian Penal Code.

22, Prolection of Acton laken in Good Fauth.—No suit, prosecution
or othe: legal procceding shall he against any person for anything
which 1s in good faith donc o1 intended to be done under this Act
ot any Rule o icgulation bv law made theieunder

23 Acls not to be Invaldaled by Iiegulanty Vacancy etc —No Act
done or proceeding taken unde: this Act, Dby the State Boaid, the
District Board o the Industial Aiea Board o1 a Sub-Committec
appoix:it\‘:df by the State Boa:d shall be invalidated merely on the

ound of—

i
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(a) any vacancy in, o1 defcct in the constitutton of the
Statc Board, the¢ Distiict Board or the Industrial
Arca Board o1 any Sub Committee of the State Board;
or

(b) any defect o1 wecgularity n the appomtment of a
peison acting as a memba of any such Board or Suby
Committec, or

(c) any defect or irregulanty insuch Act o procecding
not affccting the merits of the case.

24. Powers of the State Boad to make bye-laws.—(1) The State
Board may, subject to the provisions of this Act and with the previous
approval of the Government, by notification in the Gazctte, make
bye-laws generally to carry out the puiposes of this Act,

(2) Such bye-laws may piovide for,—
(a) the procedure to be followed by the State Board,
District Boards and Industrial A.ea Board for transa-
ction of their business;
(b) all matters connected with granting of licences, clearances
or certificatcs by the State Board, District Boards
e and Industiial Area Boards.

25, Powers of the State Board, District Boards and Industrial Area
Boards to Collect Fecs.—The State Board, District Board and Industrial
Area Board may with the previous approval of the Government fix,
and collect fees from the beneficiaries.

26. Power to make Rules.—(1) The Government may, by noti-
fication in the Gazette, make Rules for cairying out the puiposes of
this Act.

(2) Every Rule made under this Act shall be laid, as soon as
may bc after it is made, before the Legislative Assembly while 1t
is in session for a total period of fourteen days which may be comprised

- in one session or in two successive sessions and if before  the expiry
of the session in which itissolaid or thesession immediately following,
the Legislative Assembly decides that the rule should be cither modi-
fied or annulled, the rule shall thercafter have effect  only in such
modified form or have no cffect, as the case may be, so however,
that any such modification or annulment shall be without prejudice
to the validity of anything previously done under that rule,
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27, Power of the Indusinal Township Authority lo make Regulations —
(1) Subject to the provisions of this  Act and the Rulcs made
thereunder an Industrial Township Authoritv may, with the appioval
of the Goveinment  make regulations for canying out any of the
putposcs for which it 15 constituted.

(2) TheGovernmient shall have power to make 1ule 1cgarding
the proccdm e for the making oficgulatons,  the publication theieof,
and the date on which they shall come mto effect.

hl

28.  Removal of Difficulties—(1) Ifany difficulty aiisesin giving
clect to the piovisions of this Act  the Government may. as occasion
may 1equirc, by oider do anything not inconsistent with tius Act,

which appear  to them necessary for the puiposc of removing the
difficulty .

Provided that no such oider shall bc passed after two yews
from the date of commencement of this Act

"~ () Every order made under sub-secuon’ (1) <hall be laid,
béforc the fust mecting  of the Legislative  Aswsembly, after  making
the order,

|
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GOVERNMENT OF KERALA
Law (Legislation-C) Department

NOTIFICATION

N0.21497/Leg.C3/2019/Law. " Dated, Thiruvananthapuram, 7th December, 2019

21st Vrischikam, 1195
16th Agrahayana, 1941.

In pursuance of clause (3) of Article 348 of the Constitution of India, the Governor of
Kerala is pleased to authorise the publication in the Gazette of the following translation in
English language of the Kerala Industrial Single Window Clearance Boards and Industrial
Township Area Development (Amendment) Act, 2619 (23 0f 2019).

By order of the Governor, -

ARAVINTHA BABU, P K.,
Law Secretary.
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[Translation in English of “2019-981 G608 QUITVIQ ofGR0BIE oo’
@ENINBALBSe AIRINO® MNoelesw alleaumale (eesndll) Grpdf” published under
{he authority ofthe Govemaor.]

ACT 23 OF 2019

THE KERALA INDUSTRIAL SINGLE WINDOW CLEARANCE BOARDS
'AND INDUSTRIAL TOWNSHIP AREA DEVELOPMENT
{ AMENDMENT) ACT, 2019

An Act  further to amend the Kerala Industrial Single Window Clearance Boards and

Indusirial Township Arvea Development Act, 1999,

Preamble.—WHEREAS, it is expedient further to amend the Kerala Industrial Single
Window Clearance Boards and Industrial Township Area Developiment Act, 1999 (5 of
2000) for the purposes hereinafier appearing;

BE it enacted in the Seventieth Year of the Republic of India, as follows:—

I.Shéf;t title and commencement.—(1) This Act may be called the Kerala Indusirial
Single Window Clearance Boards and Industrial Township Area Development (Amendment)
Act, 2019, |

(2) I shall come into force at once.

2. Amendment of section 3.—In the Kerala Industrial Single Window Clearance
Boards and Industrial Township Area Development Act, 1999 (5 of 2000) (hereinafier

referred to as the principal Act), in section 3,—

(1) in sub-section (4), after the words “chairman”, the words “Principal Secretary

in charge of Industries department shall be the Vice Chairman” shall be inserted;
(2) after sub-section (6), the following sub-section shall be mserted, namely:—

“(7) For assisting the State Board in discharging the functions of such Board and

for coordinating the functions of various departments and agencies for discharging such
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functions, there shall be a secretariat, subject fo such terms and conditions, in such manner as

may be prescribed.”.
3. Amendment of section 5.~— In the principal Act, in section 5,—

(1) for item (r) of sub-section (3), the following item shall be substituted,

namely:—

“(r) in case of a private park declared by Government as Industrial area, the

General Manager, District Industries Centre of the district concerned;”;‘
(2) for sub-section (4), the following sub-section shall be substituted, namely:—

“(4) District Collecior shall be the Chairman of the Industrial Area Board and
the Designated Authority of the industrial area concerned shall be the Convener, and in the
casc of private park declared as Indusirial Area by the Government, General Manager,
District Industries Cenire of the district concerned shall be the Convener of the Industrial
Area Board.”. |

4. Insertion of section [04—After section 10 of the principal Act, the following

section shall be inserted, namely:—

“10A Powet of the Chairman of the State Board to recommend to take disciplinary

_ action against the members of the State Board, District Board and Industrial Area Board who

have failed to attend the meeting.—The Chairman of the State Board may, suo-motu or on

the report of the District Board or Industrial Area Board, if satisfied that any member of the
State Board, District Board or Industrial Area Board has failed to attend the meeting of such
Board without reasonable cause, recommend to the head of department of such member to

take departmental proceedings against such member for dereliction of duty.

PUBLISHED BY THE SUPERINTENDENT OF GOVERNMENT PRESS _
AT THE GOVERNMENT CENTRAL PRESS, THIRUVANANTHAPURAM, 201 Dightally signed by SHEELA 1M G
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GOVERNMENT OF KERALA
Law (Legislation-C) Department
NOTIFICATION
No. 13433/Leg. C3/2021/Law. Dated, Thiruvananthapuram, 6" October, 2022

20" Kanni, 1198
14™ Aswina, 1944.

In pursuance of clause (3) of Article 348 of the Constitution of India, the Governor of
Kerala is pleased to authorise the publication in the Gazette of the following translation in
English language of the Kerala Industrial Single Window Clearance Boards And Industrial
Township Area Development (Amendment) Act, 2022 (19 of 2022).

By order of the Governor,

V. HARI NAIR,
Law Secretary.
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[Translation in English of “2022-9£1 6&08 QIQUNVI® o@BdE0LId: QoMM
BENIDBAIBS0 QAUUAVI® MO EIGRUD Qllé:aVMAle (6GRVMI) @W:Q” published under
the authority of the Governor.]

ACT 19 OF 2022

THE KERALA INDUSTRIAL SINGLE WINDOW CLEARANCE BOARDS
AND INDUSTRIAL TOWNSHIP AREA DEVELOPMENT
(AMENDMENT) ACT, 2022

An Act further to amend the Kerala Industrial Single Window Clearance Boards and Industrial

Township Area Development Act, 1999.

Preamble—WHEREAS, it is expedient further to amend the Kerala Industrial Single
Window Clearance Boards and Industrial Township Area Development Act, 1999 (5 of 2000)

for the purposes hereinafter appearing;
BE it enacted in the Seventy-third year of the Republic of India, as follows:—

1. Short title and commencement.—(1) This Act may be called the Kerala Industrial
Single Window Clearance Boards and Industrial Township Area Development (Amendment)

Act, 2022.
(2) It shall be deemed to have come into force on the 14™ day of September, 2021.

2. Amendment of section 2.—In the Kerala Industrial Single Window Clearance
Boards and Industrial Township Area Development Act, 1999 (5 of 2000) (hereinafter referred

to as the principal Act), in section 2,—
(1) after clause (c), the following clauses shall be inserted, namely:—

“(ca) “District Grievance Redressal Committee” means District Grievance

Redressal Committee constituted under section 13A of the Act;

(cb) “Designated Officer” means an officer appointed by the authority as
specified in clause (a) of section 2, for providing service to any person who has submitted an
application for obtaining clearances or licences or certificates or permits or consents or renewal

thereof which the State Government is empowered to issue under various Central and State
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enactments or any other matter incidental thereto, for setting up, running, expansion,

diversification or modernisation of enterprises;”;
(i1) after clause (1), the following clause shall be inserted, namely:—

“(la) “service” means any act or steps to be taken by a designated officer within
the period as provided under the Act, or rules or bye laws made thereunder with respect to
processing of application submitted by any person for obtaining clearances, licences,
certificates, permits, consents or renewal thereof which the State Government is empowered to
issue under various Central and State enactments or any other matter incidental thereto, for

setting up, running, expansion, diversification or modernisation of enterprises;”;
(ii1) after clause (0), the following clause shall be inserted, namely:—

“(p) “State Grievance Redressal Committee” means the State Grievance

Redressal Committee constituted under section 13C of the Act.”.

3. Insertion of new Chapter after Chapter II.—In the principal Act, after Chapter 11, the
following Chapter shall be inserted, namely:—

“CHAPTER IT A

DISTRICT GRIEVANCE REDRESSAL COMMITTEE AND STATE GRIEVANCE
REDRESSAL COMMITTEE

13A. District Grievance Redressal Committee.—(1) The Government may, constitute a
committee to be called 'District Grievance Redressal Committee' at District level to monitor
that the services to any person who has submitted an application for obtaining clearances or
certificates, licences, permits, consents or renewal thereof which the State Government is
empowered to issue under various Central and State enactments or any other matter incidental
thereto, for setting up, running, expansion, diversification or modernisation of enterprises
having Capital Investment upto ten crores are provided within the time limit as provided under
this Act or rules or bye-laws made thereunder, and also to redress the grievances of such
persons in an effective manner and to take steps against such designated officer who has failed
or caused delay to provide the services, as may be prescribed, within such time limit, without

sufficient and reasonable cause.
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(2) Every District Grievance Redressal Committee shall consists of the following

members, namely:—
(a) District Collector;
(b) General Manager, District Industries Centre;
(c) Regional Joint Director, Urban Affairs;
(d) Deputy Director, Panchayat;
(e) District Labour Officer;
(f) District Officer of the State Pollution Control Board,
(g) Deputy Chief Engineer, the Kerala State Electricity Board Limited;

(h) District level officer of the Department, nominated by the Chairperson, as
he deems fit.

(3) The District Collector shall be the Chairperson and the General Manager, District

Industries Centre shall be the Convenor of the District Grievance Redressal Committee.

(4) The District Grievance Redressal Committee shall meet at least once in every
months, at such place and time as decided by the Chairperson. The first meeting in a month
shall be on the first working day of that month. The procedure in regard to transaction of
business of the said Committee shall be as decided by the Chairperson of the Committee. The

quorum shall not be less than one third of the total members.

13B. Powers and Functions of the District Grievance Redressal Committee.—(1)
Notwithstanding anything contained in any other law for the time being in force, any person
aggrieved by the denial or delay in providing the services as may be prescribed, within the time
limit provided under this Act or rules or bye-laws made thereunder, by a designated officer,
may submit an application through online or otherwise in such manner and in such form, as
may be prescribed, to the Convenor of the District Grievance Redressal Committee specifying
the nature of denial or delay of service, within thirty days from the date of expiry of such time

limit:
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Provided that the Convenor of the said Committee may admit an application after the
expiry of the period of thirty days if he is satisfied that the applicant had sufficient cause for

not filing the application within such time.

(2) On receiving an application under sub-section (1), the Convenor or the officer
authorised by him shall duly acknowledge the receipt and the Convenor shall keep register of

the applications received, as prescribed.

(3) The Convenor shall call for the report from the designated officer on the
application received under sub-section (1) within five days from the date of receipt of
application and the designated officer concerned shall furnish the report called for within seven
days and on receipt of such report, after considering such report and after giving an opportunity
of being heard to the applicant and the designated officer concerned, dispose the application,
within a period of thirty days from the date of receipt of application either directing the
designated officer to provide the service, within a specified time or rejecting the application,
and the decision thereon shall be intimated to the designated officer concerned and the applicant

with reasons to be recorded in writing.

(4) The Chairperson of District Grievance Redressal Committee shall forward
applications which are not disposed within the time as specified in sub-section (3), to the State
Grievance Redressal Committee with reasons for not disposing the applications within the said
time limit, and in the case of application submitted through online, the District Grievance
Redressal Committee shall forward the applications which are not disposed of to the State
Grievance Redressal Committee through online and the said matter shall be informed to the
applicant in writing, and such application shall be deemed to be an appeal to the State
Grievance Redressal Committee and such procedure as may be specified under section 13E

shall be followed in disposing such appeals.

13 C. State Grievance Redressal Committee—(1) The Government may, constitute a
Committee to be called 'State Grievance Redressal Committee' at State level to monitor the
services to a person who has submitted an application for obtaining clearances, certificates,
licences, permits, consents or renewal thereof which the State Government is empowered to
issue under various Central and State enactments or any other matter incidental thereto, for
setting up, running, expansion, diversification or modernisation of enterprises having Capital

Investment exceeding ten crores are provided within the time limit as provided under this Act
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or rules or bye-laws made thereunder, and also to redress the grievances of such persons in an
effective manner and to initiate action against such designated officer who has denied or caused
delay in providing service as may be prescribed within such time limit without sufficient and

reasonable cause.

(2) The State Grievance Redressal Committee shall consists of the following

members, namely:—

(a) The Secretary to Government, in charge of the investment promotion, in the

Industries and Commerce Department;

(b) The Secretary to Government in charge of Local Self Government
Department or an officer not below the rank of Special Secretary, Local Self Government

Department, nominated by him;

(c) Law Secretary, or an officer not below the rank of Additional Law Secretary,

Law Department nominated by him;

(d) a person retired from the Government Service, who was holding the post,

not below the rank of Principal Secretary, appointed by the Government;
(e) Land Revenue Commissioner;
(f) Labour Commissioner;
(g) Chairperson, Kerala State Electricity Board Limited;
(h) Chairperson, State Pollution Control Board;
(1) Director of Factories and Boilers Department;
(j) Director of Industries and Commerce;

(k) Secretary or Director of the Department as may be nominated by the

Chairperson, as he deems fit.

(3) The term of office of the member appointed under clause (d) of sub-section (2),

shall be such period i.e., three years or till another person is appointed as member by the
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Government to that post, whichever is earlier. The conditions of service and salary of such

person appointed shall be as fixed by Government by order.

(4) The Chairperson and Convenor of the State Grievance Redressal Committee shall
be as decided by the Government from among the members of the Committee. The State
Grievance Redressal Committee shall meet at least once in every month at such time and place
as may be decided by the Chairperson. The procedure in regard to the transaction of business
of the said Committee shall be such as may be determined by the Chairperson of the

Committee. The quorum shall not be less than one third of the total members.

13D.  Powers and functions of the State Grievance Redressal Committee.—(1)
Notwithstanding anything contained in any other law for the time being in force, any person
aggrieved by the denial or delay in providing the services as may be prescribed within the time
limit, as provided under this Act or rules or bye-laws made thereunder, by a designated officer,
may submit an application through online or otherwise in such manner and in such form as
may be prescribed, to the Convenor of the State Grievance Redressal Committee, specifying
the nature of denial or delay of service, within thirty days from the date of expiry of such time

limit:

Provided that the Convenor of the State Grievance Redressal Committee may admit an
application after the expiry of the period of thirty days if he is satisfied that the applicant had

sufficient cause for not filing the application within such time.

(2) On receiving an application under sub-section (1), the Convenor or the officer
duly authorised by him shall duly acknowledge the receipt and the Convenor shall keep a

register of the applications received, as prescribed.

(3) The Convenor shall call for the report from the designated officer on the
application received under sub-section (1) within five days from the date of receipt of
application and designated officer concerned shall give the report called for within seven days
and on receipt of such report, after considering such report and after giving an opportunity of
being heard to the aggrieved person and the designated officer concerned dispose the
application, within a period of thirty days from the date of receipt of application either directing
the designated officer to provide the service, within a specified time or rejecting the application,
with reasons to be recorded in writing and it shall be intimated to the designated officer

concerned and the applicant forthwith.
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13 E. Adppellate jurisdiction of the State Grievance Redressal Committee.—(1) Any
person aggrieved by any decision of the District Grievance Redressal Committee may file an
appeal before the State Grievance Redressal Committee, against such decision, within thirty
days from the date of receipt of such decision, in such manner and in such form, as may be

prescribed:

Provided that the State Grievance Redressal Committee may admit an appeal after the
expiry of the period of thirty days, if it is satisfied that the appellant had sufficient cause for

not filing appeal within such time.

(2) The State Grievance Redressal Committee may call for report from the District
Grievance Redressal Committee and the designated officer concerned, and after considering
such reports, and after giving an opportunity of being heard to the designated officer and
appellant, dispose the appeal within thirty days from the date of submission of the appeal. The

decision of the State Grievance Redressal Committee on such appeal shall be final.

(3) If any denial or delay with regard to any matter, which comes under the purview
of service, as defined in the Act, has come to the notice of the State Grievance Redressal
Committee, the Committee may suo motu examine the matter and may pass appropriate orders

on it.

(4) Notwithstanding anything contained in any other law for the time being in force,
the decision taken by the State Grievance Redressal Committee under this section, shall be

final and binding on the designated officer.

(5) The designated officer concerned shall implement such decision within a period
of fifteen days from the date of receipt of the decision of the State Grievance Redressal
Committee and if such officer failed or delayed to implement the decision, he shall be

subjected to the penalty as specified in section 13F.

(6) The District Grievance Redressal Committee or the State Grievance Redressal
Committee, as the case may be, shall have the same powers of a Civil Court while trying a suit
under the Civil Procedure Code, 1908 (Central Act 5 of 1908) in respect of the following

matters, namely:—
(a) summoning and enforcing the attendance of any person or examining him

on oath;
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(b) discovery and production of documents and deeds;
(c) receiving evidence on affidavit;
(d) issuing commission for the examination of witnesses.

13 F. Penalty.—If the District Grievance Redressal Committee or the State Grievance
Redressal Committee, as the case may be, finds that the designated officer has failed to provide
the services without sufficient and reasonable cause, the Chairperson of the Committee
concerned may by order in writing impose a fine on the designated officer at the rate of two
hundred and fifty rupees for each day's delay, which shall not exceed ten thousand rupees and
may recommend disciplinary action against such designated officer to the authority concerned,

under the service rules applicable to him:

Provided that the designated officer shall be given a reasonable opportunity of being

heard before imposing a penalty.”.

4. Validation—Notwithstanding the cessation of operation of the Kerala Industrial
Single Window Clearance Boards and Industrial Township Area Development (Amendment)
Ordinance, 2022 (6 of 2022) (hereinafter referred to as the said Ordinance) on the 8" day of
August, 2022,—

(a) anything done or deemed to have been done or any action taken or deemed to
have been taken under the principal Act as amended by the said Ordinance shall be deemed to

have been done or taken under the provisions of the principal Act as amended by this Act;

(b) anything done or any action taken after the cessation of operation of the said
Ordinance and before the date of publication of this Act in the Gazette, which could have been
done or taken under the principal Act as amended by the said Ordinance, had it not been ceased
to operate, shall be deemed to have been done or taken under the principal Act as amended by
this Act:

Provided that no action under section 13F shall be taken against the designated officer,
on the ground that he has caused denial or delay, after the cessation of operation of the said

Ordinance and before the date of publication of this Act in the Gazette.

PUBLISHED BY THE SUPERINTENDENT OF GOVERNMENT PRESSES

AT THE GOVERNMENT CENTRAL PRESS, THIRUVANANTHAPURAM, 202 PR
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[Translation in English of “2024-9£1 €&08 QIQIMOI® o@BHE0LIH: IVOMI
BENIDBAIBS0 QAIRIAVO® MUOEIGEUD Alld:auMARe (6EBEW®I) @BE>]” published under

the authority of the Governor.]
ACT 25 OF 2024

THE KERALA INDUSTRIAL SINGLE WINDOW CLEARANCE BOARDS
AND INDUSTRIAL TOWNSHIP AREA DEVELOPMENT
(AMENDMENT) ACT, 2024

An
Act

further to amend the Kerala Industrial Single Window Clearance Boards and Industrial

Township Area Development Act, 1999.

Preamble—WHEREAS, it is expedient further to amend the Kerala Industrial Single
Window Clearance Boards and Industrial Township Area Development (Amendment) Act,

1999 (5 of 2000) for the purposes hereinafter appearing;
BE it enacted in the Seventy-fifth year of the Republic of India, as follows:—

1. Short title and commencement.—(1) This Act may be called the Kerala Industrial
Single Window Clearance Boards and Industrial Township Area Development (Amendment)
Act, 2024.

(2) It shall come into force at once.

2. Substitution of an expression by another expression.—In the Kerala Industrial Single
Window Clearance Boards and Industrial Township Area Development Act, 1999 (5 of 2000)
(hereinafter referred to as the principal Act), wherever the words “industrial undertakings”

occurs, the word “enterprise” shall be substituted considering the context.

3. Amendment of section 2.—In section 2 of the principal Act, in clause (a), for the word

“enterprises” the word “enterprise” shall be substituted and clause (m) shall be omitted.

4. Amendment of section 4.—In sub-section (1) of section 4 of the principal Act, for the
words “setting up of small scale industrial undertakings having capital investment of more

than two lakh rupees” the words and symbols “setting up, running, expansion, diversification
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and modernisation of enterprises having a capital investment up to rupees fifteen crores” shall

be substituted.
5. Amendment of section 5.—In section 5 of the principal Act,—

(1) in sub-section (1), for the words “setting up and running ”’ the words and symbols

“setting up, running, expansion, diversification and modernisation” shall be substituted;
(i1) after sub-section (6), the following proviso shall be added,—

“Provided that in the case of a private park, declared as Industrial Area, the

Chief Executive Officer of the private park concerned shall be a special invitee .”.
6. Amendment of section 7.—In sub-section (1) of section 7 of the principal Act,—

(1) for the words “to establish” the words “for setting up or running or expansion or

diversification or modernisation of ”” shall be substituted;

(i1) for the words “renewal of licences” the words, “renewal thereof” shall be
substituted;

7. Amendment of section 8.—In section 8 of the principal Act,—
(i) in sub-section (1),—

(a) for the words “intending to establish” the words “intending for setting up or

running or expansion or diversification or modernisation of ” shall be substituted;

(b) after the words “or certificates” the words “or renewal thereof” shall be

inserted;

(i1) in sub-section (4), for the words “establishing or running” the words “setting up

or running or expansion or diversification or modernisation” shall be substituted.

8. Amendment of section 9.—In sub-section (1) of section 9 of the principal Act, for the
words “to establish” the words “for setting up or running or expansion or diversification or

modernisation of > shall be substituted.

9. Amendment of section 11.—In sub-section (1) of section 11 of the principal Act, after

the words “date of receipt of ”” the words ““such order of refusal or order” shall be inserted.

PUBLISHED BY THE SUPERINTENDENT OF GOVERNMENT PRESSES
AT THE GOVERNMENT CENTRAL PRESS, THIRUVANANTHAPURAM, 2024z
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GOVERNMENT OF KERALA
Law (Legislation-C) Department
NOTIFICATION

No. 82/Leg. C3/2025/Law. Dated, Thiruvananthapuram, 13th November, 2025

27th Thulam, 1201
22nd Karthika, 1947.

In pursuance of clause (3) of Article 348 of the Constitution of India, the Governor of
Kerala is pleased to authorise the publication in the Gazette of the following translation in
English language of the Kerala Industrial Single Window Clearance Boards and Industrial
Township Area Development (Amendment) Act, 2025 (15 of 2025).

By order of the Governor,

K. G. SANAL KUMAR,
Law Secretary.
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[Translation in English of “2025-081 6&H08 QIQUIMOI® o@BE0eld: OmaY
BENIDBAIBSo QIO MUOEIGRUD Alld:aVMARe (6BRYVMI) EBE>]” published under

the authority of the Governor.]
ACT 15 OF 2025

THE KERALA INDUSTRIAL SINGLE WINDOW CLEARANCE BOARDS
AND INDUSTRIAL TOWNSHIP AREA DEVELOPMENT
(AMENDMENT) ACT, 2025

An Act further to amend the Kerala Industrial Single Window Clearance Boards and Industrial
Township Area Development Act, 1999.

Preamble—WHEAREAS, it is expedient further to amend the Kerala Industrial Single
Window Clearance Boards and Industrial Township Area Development Act, 1999 for the

purposes hereinafter appearing;
BE it enacted in the Seventy—sixth year of the Republic of India as follows:—

1. Short title and commencement.—(1) This Act may be called the Kerala Industrial
Single Window Clearance Boards and Industrial Township Area Development (Amendment)

Act, 2025.
(2) It shall come into force at once.

2. Amendment of long title—In the Kerala Industrial Single Window Clearance Boards
and Industrial Township Area Development Act, 1999 (5 of 2000) (hereinafter referred to as
the principal Act), in the long title, after the words “modernisation of enterprises” the words

“and to promote investment” shall be inserted.

3. Amendment of preamble.—In the preamble, after the words “licenses for enterprises”

the words “and to promote investment” shall be inserted.

4. Amendment of section 2.—In section 2 of the principal Act, after clause (i) the

following clauses shall be substituted, namely:—

“(ia) “Kerala Investment Promotion and Facilitation Cell” means the Kerala
Investment Promotion and Facilitation Cell as referred in sub-section (2) of section 6C of the
Kerala Micro Small Medium Enterprises and Other Enterprises Facilitation Act, 2019
(16 0of 2019);
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(ib) “Kerala State Investment Promotion Board” means Kerala State Investment

Promotion Board constituted under section 13 G;

(ic) “Kerala State Investment Promotion Monitoring Committee” means Kerala

State Investment Promotion Monitoring Committee constituted under section 13 I;”.

5. Insertion of new Chapter after Chapter II A.—In the principal Act, after Chapter II A,
the following Chapter shall be inserted, namely:—

“CHAPTER II B

KERALA STATE INVESTMENT PROMOTION BOARD AND KERALA STATE
INVESTMENT PROMOTION MONITORING COMMITTEE

“13 G. Constitution of Kerala State Investment Promotion Board.—(1) The
Government shall, by notification in the Gazette, constitute a Board to be called “Kerala State

Investment Promotion Board”.

(2) The Kerala State Investment Promotion Board shall consists of the

following members, namely:—

(a) Chief Minister Chairperson
(b) Minister for Industries Co-Chairperson
(c) Minister for Finance Vice Chairperson
(d) Minister for Revenue Vice Chairperson
(e) Minister for Labour Vice Chairperson
(f) Minister for Local Self Vice Chairperson
Government Department
(g) Minister for Power Vice Chairperson
(h) Chief Secretary Member Secretary
(1) Chairperson, Confederation of Member
Indian Industry

(Kerala State Council)

(j) Chairperson, Federation of Member
Indian Chambers of Commerce
and Industry (Kerala Region)

(k) Chairperson, Kerala State Member
Industrial Development
Corporation

(1) Principal Secretary, Convenor

Industries Department
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13 H. Powers and functions of the Kerala State Investment Promotion Board—
The Kerala State Investment Promotion Board shall exercise the following powers and perform

functions, namely:—

(a) to convene meeting at such time and place fixed by the Chairperson

and transact the business;

(b) to take steps to resolve the difficulties, if any, which may arise while

implementing the industrial policy;

(c) to take a co-ordinated decision for allowing relaxations declared in the

industrial policy;

(d) to take decision, in respect of special packages to be granted in special

circumstances, in addition to the relaxations declared in the industrial policy;

(e) to take decision with regard to the action to be taken on such specific
demands made by investors making large scale investments with specific demands, after

considering the tax, royalty and relaxations needed for capital investment;

(f) to take measures to revive the industries that existed in the land
acquired for industrial purpose and were defunct and to start industries including new

generation industries in such land;

(g) to take steps to make consensus among various departments so as to

facilitate the setting up of enterprise, by the large scale investors.

(h) any person who intends to make investment to set up an enterprise in
the State may approach Kerala State Investment Promotion Board for instructions required for

investment and the said Board may provide instructions to such person;

(1) to take steps to find and reach out to the domestic and foreign investors

towards priority investment sectors targeted by the Government.
Explanation.—For the purpose of this section,—

(1) “industrial policy” means the industrial policy declared by the Government in

power from time to time;
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(i1) “large scale investor” means an investor who makes capital investment above

hundred crores of rupees;

(ii1) “new generation industries” means the new generation industries as specified in

the industrial policy;
(iv) “special package” means special package as specified in the industrial policy;

(v) “specific demand” means relaxations in addition to the relaxations as specified

in the industrial policy.

13 1. Constitution of Kerala State Investment Promotion Monitoring
Committee.—(1) The Government shall, by notification in the Gazette, constitute a committee

to be called Kerala State Investment Promotion Monitoring Committee.

(2) The Kerala State Investment Promotion Monitoring Committee consists

of the following members, namely:—

(a)  Chief Secretary Chairperson

(b)  Principal Secretary, Industries Vice Chairperson
Department

(c)  Principal Secretary, Finance Member
Department

(d)  Principal Secretary, Revenue Member
Department

(e)  Principal Secretary, Information Member
Technology Department

(f)  Principal Secretary, Tourism Member
Department

(g)  Principal Secretary, Health and Member
Family Welfare Department

(h)  Principal Secretary, Member
Local Self Government
Department

(1)  Principal Secretary, Power Member
Department

(j)  Principal Secretary, Labour Member
Department

(k)  In necessary circumstances, Special invitee

Principal Secretary of the
Department concerned
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() Managing Director, Kerala State Member-Convenor.
Industrial Development
Corporation/Chief Executive
Officer, Invest Kerala
13 J. Powers and functions of Kerala State Investment Promotion Monitoring

Committee.—The Kerala State Investment Promotion Monitoring Committee shall exercise the

following powers and perform functions, namely:—

(a) to convene meeting at such time and place as the Chairperson may fix

and transact business in the manner as may be prescribed;

(b) to implement the decisions taken by the Kerala State Investment

Promotion Board in a time bound manner;

(c) to issue the necessary proceedings and regulations for the implementation

of decisions taken by the Kerala State Investment Promotion Board;

(d) to take steps for the co-ordination of various departments and monitor the

implementation of the schemes in time bound manner;

(e) to take steps to simplify rules or directions, if any, existing against the

investment climate.

Explanation.—For the purpose of this section “scheme” means the scheme as declared

by the Government by notification in the Gazette.

13 K. Officers and Staff—The officers and staff of the Kerala Investment
Promotion and Facilitation Cell shall support the Kerala State Investment Promotion Board
and the Kerala State Investment Promotion Monitoring Committee in discharging their
functions. Further, the services of such experts and others may be utilised as required from

time to time, in the prescribed manner for facilitating the procedures of the Board.
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